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25 R
u

le
-5

 

D
uties 

and 

R
esponsibilities 

of local 

authorities 

and 

village 

panchayats 
of 

census 

tow
ns 

and 

urban 

agglom
erations: 

A
ction 

Taken 

The 

L
ocal 

authorities 

and 

Panchayats 

Shall 

D
uties 

No. Prepare 
a solid 

w
aste 

m
anagem

ent 

plan 
as 

per 

state 

policy 

and 

strategy 
on Solid 

w
aste 

m
anagem

ent 

w
ithin 

six 

m
onths 

from
 

the 

date 
of 

notification 
on state 

policy 

and 

subm
it 

a copy 
to 

respective 

departm
ents 

of 

state 

governm
ent 

or Union 

territory 

A
dm

inistration 

or 

agency 

authorized 

by 

the 

state 

G
overnm

ent 
or 

U
nion 

territory 

A
dm

inistration. 

b. arrange 

for 

door 
to 

door 

collection 
of segregated 

solid 

w
aste 

from
 

all households 

including 

slúm
s 

and 

inform
al 

settlem
ents, 

com
m

ercial, 

institutional 

and 

other 

nonresidential 

prem
ises. 

From
 

m
ulti-storage 

buildings, 

large 

com
m

ercial 

com
plexes, 

malls, 

housing 

com
plexes, 

etc., 

this 

may 
be collected 

from
 

the 

entry 

gate 
or any 

other 

designated 

location; 

C. establish 
a system

 
to

 

recognize 

organizations 
of waste 

pickers 
or 

inform
al 

w
aste 

C
ollectors 

and 

prom
ote 

and 

establish 
a system

 

for 

integration 
of 

these 

authorized 

w
aste-pickers 

and 

w
aste 

collectors 
to 

facilitate 

their 

participation 

in
 

solid 

w
aste 

m
anagem

ent 

including 

door 
to

 

door 

collection 
of w

aste; 

facilitate 

form
ation 

of Self 

Help 

Groups, 

provide 

identity 

cards 

and 

thereafter 

encourage 

integration 
in solid 

w
aste 

m
anagem

ent 

including 

door 

to
 

door 

collection 
of 
w

aste; 

ensure 
tim

ely 

fram
e 

bye-law
s 

incorporating 

the 

provisions 
of 

these 

rules 

w
ithin 

one 

year 

from
 

the 

date 

of notification 

of these 

rules 

and 

im
plem

entation; 

e. 

prescribe 

from
 

tim
e 

to 

tim
e 

user 

fee 
as 

deem
ed 

appropriate 

and 

collect 

the fee 

from
 

th
e 

w
aste 

generators 
on 
its 

ow
n 

or through 

authorized 

agency; 

direct 

w
aste 

generators 

not 
to

 

litter 

i.e. 

throw
 

or 

dispose 
of an

y
 

w
aste 

such 
as paper, 

w
ater 

bottles, 

liquor 

bottles, 

soft 

drink 

canes, 

tetra 

packs, 

fruit 

peel, 

w
rappers, 

etc., 
or 

burn 
or 

burry 

w
aste 

on 

streets, 

open 

public 

spaces, 

drains, 

w
aste 

bodies 

and 
to

 

segregate 

th
e 

w
aste 

at 

source 
as 

prescribed 

under 

these 

setup 
m

aterial 

recovery 

facilities 
or 

secondary 

storage 

facilities 

with 

sufficient 

space 

for 

sorting 
of recyclable 

m
aterials 

to
 

enable 

inform
al 

or 

authorized 

w
aste 

pickers 

and 

w
aste 

collectors 
to 

separate 

recyclables 

from
 

the 

w
aste 

and 

provide 

easy 

access 

to
 

w
aste 

pickers 

and 

recyclers 

for 

collection 
of segregated 

recyclable 

h. 

establish 

waste 

deposition. 

centres 

for 

dom
estic 

hazardous 

waste 

and 

give direction 
for 

waste 

generators 
to 

deposit 

dom
estic 

hazardous 

w
astes 

at this centre 
for 
its 

safe 

disposal. 

Such 

facility 

shall 
be 

established 
in a city 
or 

tow
n 

in 
a m

anner 

th
at 

one 

centre 
iS 

set 
up 

for 

th
e 

area 
of 

tw
enty 

square 

kilom
eters 

rules 

and 

hand 

over 

th
e 

segregated 

w
aste 

to
 

authorized 

the 

w
aste 

pickers 
or w

aste 

collectors 

authorized 
by 
the 

local 

body: 

w
aste 

such 
as paper, 

plastic, 
m

etal, 
glass, 

textile 

from
 

the 

source 
of generation 
or from

 

m
aterial 

recovery 

facilities; 

Bins 
for 

storage 

of 

bio-degradable 

w
astes 

shall 
be 

painted 

green, 

those 

for 

storage 
of recyclable 

w
astes 

shall 
be 

printed 

w
hite 

and 

those 
for 

storage 
of 

other 

w
astes 

shall 
be 

printed 

black; 

or 

part 

thereof 

and 

notify 

the 

tim
ings 

of receiving 

dom
estic 

hazardous 

waste 

at 
su

ch
 

centres; 
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ensure 

safe 

storage 

and 

transportation 
of the 

dom
estic 

hazardous 

w
aste 

to
 

the 

hazardous 

w
aste 

disposal 

facility 
or as m

ay 
be 

directed 
by 

the 

State 

Pollution 

C
ontrol 

Board 
or 

the 

Pollution 

Control 

C
om

m
ittee; 

k 

direct 

street 

sw
eepers 

not 
to 

burn 

tree 

leaves 

collected 

from
 

street 

sw
eeping 

and 

store 

them
 

separately 

and 

handover 
to 

the 

w
aste 

collectors 
or 

agency 

authorized 
by 

local 

body; 

provide 

training 

on 

solid 

w
aste 

m
anagem

ent 
to

 

w
aste-pickers 

and 

w
aste 

collectors; 
collect 

w
aste 

from
 

vegetable, 

fruit, 

flow
er, 

m
eat, 

poultry 

and 

fish 

m
arket 

on day 
to 

day 

basis 

and 

prom
ote 

setting 
up 
of decentralized 

com
post 

plant 
or bio-m

ethanation 

plant 
at suitable 

Ilocations 
in 

the 

m
arkets 

or in
 

the 

vicinity 
of m

arkets 

ensuring 

hygienic 

conditions; 

m. 

collect 

separately 

w
aste 

from
 

sw
eeping 

of streets, 

lanes 

and 

by-lanes 

daily, 
or on 

alternate 

days 
or tw

iceia 

week 

depending 
on 
the 

density 
of population, 

com
m

ercial 

activity 

and 

local 

situation; 

n. 

set 

up 

covered 

secondary 

storage 

facility 

for 

tem
porary 

storage 
of 

street collection 
of 

such 

w
aste 

into 

transport 

vehicles 
is not 

convenient. 

W
aste 

so 

Sw
eepings 

and 

silt 

rem
oved 

from
 

surface 

drains 
in 

cases 

where 

direct collected 

shall 
be 

collected 

and 

disposed 
of at 

regular 

intervals 
as decided 
by 

0. 

collect 

horticulture, 

parks 

and 

garden 

waste 

separately 

and 

process 
in 

the parks 

and 

gardens, 
as 
far 
as 

possible; 

transport 

segregated 

bio-degradable 

waste 
to

 

the 

processing 

facilities 
like C

om
post 

plant, 

bio-m
ethanation 

plant 
or any 

such 

facility. 

Preference 

shall 
be given 

for 
on 

site 

processing 
of such 

w
aste; 

transport 

non-bio-degradable 

waste 
to 
the 

respective 

processing 

facility 
or 

m
aterial 

recovery 

facilities 
or secondary 

storage 

facility; 

r 

transport 

construction 

and 

dem
olition 

waste 
as 

per 
the 

S 

involve 

com
m

unities 
in 

w
aste 

m
anagem

ent 

and 

prom
otion 

of hom
e com

posting, 

bio-gas 

generation, 

decentralized 

processing 
of waste 
at 

com
m

unity 

level 

subject 
to

 

control 
of odour 

and 

phase 

out 

th
e 

use 
of chem

ical 

fertilizer 
in 
tw

o 

years 
and 
use 

facilitate 

construction, 

operation 

and 

m
aintenance 

of 

solid 

w
aste 

processing 

facilities 

and 

associated 

infrastiucture 
on 

their 

ow
n 

or with 

private 

sector participation 
or through 

any 

agency 
for 

optim
um

 

utilization 
of various 

com
ponents 

of solid 

w
aste 

adopting 

suitable 

technology 

including 

the following 

technologies 
and 

adhering 
to 
the 

guidelines 

issued 
by 
the 

M
inistry 

of 

Urban 

Developm
ent 

from
 

tim
e 

to 

tim
e 

and 

standards 

prescribed 
by 
the Central 

Pollution 

Control 

Board. 

Preference 

shall 
be 

given 
to 

decentralized 

processing 
to 

minimize 

transportation 
cost 

and 

environm
ental 

im
pacts 

such as 

V. 

digestion 
or 

any 

other 

appropriate 

processing 
for 

bio-stabilization 
of 

a) bio-methanation, 

microbial 

com
posting, 

vermi-composting, 

anaerobic 

biodegradable 
wastes; 

the 
local 
body; 

provisions 
of 
the C

onstruction 

and 

D
em

olition 

W
aste 

m
anagem

ent 

Rules, 

2016; 

m
aintenance 

of 
hygienic 

conditions 
around 

the 
facility; 

com
post 

in 
all parks, 

gardens 

m
aintained 

by 

the 

local 

body 

and 

wherever 

possible 
in other places 

under 
its 

jurisdiction. 

ncentives 

may 
be 

provided 
to 

recycling 

initiatives 
by 

inform
al 

waste 

recycling 

sector. 
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b) 

w
aste 

to 

energy 

processes 

including 

refused 

derived 

fuel 

for 

com
bustible 

fraction 
of w

aste 
or supply 
as feedstock 
to

 

solid 

waste 

based 

pow
er 

plants 
or 

cem
ent 

kilns; W
 

undertake 
on 

their 

ow
n 

or through 

any 

other 

agency 

construction, 

operation 

and 

m
aintenance 

of sanitary 

landfill 

and 

associated 

infrastructure 
as 

per 

Schedule 
1 for 

disposal 
of residual 

w
astes 

in a m
anner 

prescribed 

under 

these 

rules; 

X
 

m
ake 

adequate 

provision 
of funds 
for 

capital 

investm
ents 

as well 
as 

operation 

and 

m
aintenance 

of 

solid 

w
aste 

m
anagem

ent 

services 
in the 

annual 

budget 

ensuring 

that 

funds 
for 

discretionary 

functions 
of the 

local 

body 

have 

been 

allocated 

only 

after 

m
eeting 

the 

requirem
ent 

of necessary 

funds 
for 

solid 

waste 

m
anagem

ent 

and 

other 

obligatory 

functions 
of 
the 

local 

body 
as 
per these 

rules; 

m
ake 

an 

application 
in 

Form
-i 

for 

grant 
of authorization 

for 

setting 
up 

w
aste 

processing, 

treatm
ent 

or 

disposal 

facility, 
if the 

volum
e 

of waste 
is exceeding 

five 

m
etric 

tons 

per 

day 

including 

sanitary 

landfills 

from
 

the 

State 

Pollution 

Control 

Board 

orthe 

Pollution 

C
ontrol 

C
om

m
ittee, 

as 
the 

case 

m
ay 

be; subm
it 

application 

for 

renew
al 

of authorization 
at least 

sixty 

days 

before 
the expiry 

of the 

validity 
of authorization; 

Z. 

or 
D

irector, 
M

unicipal 

prepare 

and 

subm
it 

annual 

report 
in 

Form
 

IV
 

on 
or 

before 

the 

30th 

April 
of the 

succeeding 

year 

to 

the 

Com
m

issioner 

Z
a. 

A
dm

inistration 
or 

designated 

Officer; 

the 

annual 

report 

shall 

then 
be 

sent 
to

 

the 

Secretary 

-in-C
harge 

of the 
State 

Urban 

D
evelopm

ent 

D
epartm

ent. 
or village 

panchayat 
or 

rural 

developm
ent 

Zb. 

educate 

workers 

including 

contract 

w
orkers 

and 

supervisors 
for 

door 
to 

door 

Zc. 

ensure 

that 

the 

operator 
of 
a tacility 

provides 

personal 

protection 

equipm
nent 

Zd. 

ensure 

th
at 

provisions 

for 

setting 
up 
of 

centers 

tor 

collection, 

segregation 

and storage 
of 

segregated 

w
astes, 

are 

incorporated 
in 

building 

plan 

while 

granting fram
e 

bye-law
s 

and 

prescribe 

criteria 
for 

levying 
of 

spot 

fine 
for 

persons 

who 

approval 
of building 

plan 
of 
a group 

housing 

society 
or 

m
arket 

com
plex; 

and 

litters 

o
r 

fails 

to
 

com
ply 

w
ith 

the 

provisions 
of these 

rules 

and 

delegate 

Ze. 
Zf. 

create 

public 

aw
areness 

through 

inform
ation, 

education 

and 

com
m

unication 

(ü) 

minimize 

generation 
of wåste; 

(ii) 

reuse 
th

e 

waste 
to 

the 

extent 

possible; 

(iv) 

practice 

segregation 
of waste 

into 

bio-degradable, 

non-biodegradable 

(recyclable 
and 

com
bustible), 

sanitary 

w
aste 

and 

dom
estic 

hazardous 

w
astés 

at 

SO
urce; 

departm
ent 

and 
to 

the 

respective 
State 

Pollution 

Control 

B
oard 

or Pollution 

C
ontrol 

C
om

m
ittee 

by 
the 

31st 

May 
of every 

year; collection 
of segregated 

waste 

and 

transporting 

the 

unm
ixed 

waste 

during 

prim
ary 

and 

secondary 

transportation 
to 

processing 
or 

disposal 

facility; including 
uniform

, 

fluorescent 
jacket, 

hand 

gloves, 

raincoats, 

appropriate 

foot 

w
ear 

and 

m
asks 

to
 

all 

w
orkers 

handling 

solid 

w
aste 

and 

the 

sam
e 

are 

us�d 
by the 

w
orkforce; 

pow
ers 

to
 

officers 
or local 

bodies 

to
 

levy 

spot 

fines 
as 

per 

the 

bye 

law
s fram

ed; 
and 

cam
paign 

and 

educate 
the 
w

aste 

generators 
on 
the 

follow
ing: 

nam
ely:: 

(i) 

not 
to 

litter; 
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(v) 

practice 

hom
e 

com
posting, 

verm
i-com

posting, 

bio-gas 

generation 
or com

m
unity 

level 
com

posting: 
(vi) 
wrap 
securely 

by 

the 

brand 

ow
ners place 

the 

sam
e 

in 

the 
bin 

m
eant 

for 

non 

bio (vii) 

storage 
of segregated 

waste 
at 

source 
in (viii) 

handover 

segregated 

waste 
to

 

waste 

pickers, 

waste collection 
agencies; 
and (IX) 

pay 

m
onthly 

user 
fee 
or charges 
to

 

waste 

collectors 
or 

local 

bodies 
or 

any other person 

authorized 
by 

the 

local 

body 
for 

sustainability 
of solid 

w
aste 

m
anagem

ent. 

stop 

land 

filling 
or 

dum
ping 

of m
ixed 

waste 

soon 

after 

the 

tim
eline 

as specified 
in

 

rule 
23 

for 

setting 
up 

and 

Zh. 

non 

non-recyclable, 

non-biodegradable, 

com
bustible 

and 

non-reactive 

inert 

waste 

and 

pre-processing 

rejects 

and residues 

from
 

w
aste 

processing 

facilities 
to

 
go 
to 

sanitary 

landfill 

and 
the sanitary 

Zi 

investigate 

and 

analyze 

all 

old 

open 

dum
psites 

and 

existing 

operational 

dum
psites 

for 

their 

potential 
of bio 

mining 

and 

bio-rem
ediation 

and w
hosesoever 

feasible, 

take 

necessary 

actions 
to 

bio-m
ine 

or bio-rem
ediate 

the 
sites; 

in
 

absence 
of the 

potential 
of bio-m

ining 

and 

bio-rem
ediation 

of dum
psite, 

it 

shall 
be 

Zk 

used 
sanitary 

w
aste 

as 

and 

w
hen 

generated 
in 
the 

pouches 

provided 

or 
a suitable 

w
rapping 

as prescribed 
by 

the 

local 

body 
and degradable 

waste; 

different 
bins; collectors, 

recyclers 

or 
w

aste 

operationalization 
of sanitary 

landfill 
is 

over; 

landfill 
sites 

shall 

m
eet 

the 

specifications 
as 

given 
in 

Schedule-l, 

how
ever, 

every 

effort 

shall 
be 

m
ade 

to 

recycle 
or 

reuse 

the 

rejects 
to achieve 

the 

desired 

objective 
of zero 

waste 

going 
to

 

landfill; 

allow
 

only 

the 

non-usable, 

scientifically 

capped 
as 

per 

landfill 

capping 

norm
s 

to 

prevent 

further 

dam
age 

to
 

the 
environm

ent. 
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Swachh Bharat Mission-Gujarat 

Block No.: 14, 3rd floor, Director, Office of 

the Municipalities 

Old Sachivalay, Gandhinagar, Phone No.: 

(079)23256306 

E-mail: sbmu.gujarat@gmail.com 

=============================================== 

No.: Sabham/102018/45/SBM,       date: 03/05/2018 

 

To, 

1. Nodal officer 

All Municipalities 

2. Chief Officer 

All Municipalities 

 

Subject: Intimation regarding the work to be 

done by Municipalities under Solid-

Waste Management Rules-2016 

Reference:  

(1) E-mail date 20/12/2016 of the 

office here 

(2) Letter No.: D.O. No. 11/46-2017-

HSMD, date: 17/04/2018 of the Ministry 

of Environment, Forest and Climate 

Change, Government of India 

 

With respect to above subject inform you 

that "Solid-Waste Management Rules-2016" 

published by the Government of India on 8 April 
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2016. For effective implementation of these 

rules, Swachh Bharat Mission-Gujarat translated 

the rules into Gujarati, a copy of which has 

been sent to you by e-mail dated 20/12/2016. 

According to Rule No. 15 of "Solid-Waste 

Management Rules-2016", the responsibility of 

implementation rests with local self-government 

bodies. 

The Gujarati and English copies of 

'Solid Waste Management Rules-2016' under Rule 

No. 15 are included in enclosure 1. As per these 

rules, solid waste management activities should 

be effectively planned, and a detailed report of 

the planning for each point should be sent 

through the Regional Director. Please take note. 

Enclosure: As above 

Sd/- 

Mission Director 

Swachh Bharat Mission-Gujarat 

Copy forwarded to: 

Regional Commissioners, Municipalities, all 

Zones, Municipalities under your jurisdiction to 

compile and send the relevant planning report by 

providing necessary instructions and guidance.  

973



Duties and Responsibilities of Local Authorities 

and Village Panchayats and Urban Corporations: 

Local authority and village panchayat:  

A. Within six months of the declaration of the 

State Policy and Strategy, a solid waste 

management plan should be prepared in 

accordance with the State Policy and Strategy 

on solid waste management, and a copy of this 

plan should be sent to the institution 

authorized by the State Government or Union 

Territory. 

B. Arrangements should be made to collect 

segregated solid waste from all households, 

including slum areas, informal settlements, 

commercial, institutional, and other non-

residential areas. Waste from multi-story 

buildings, large commercial complexes, malls, 

housing complexes, etc., may be collected from 

the entrance or any other designated location. 

C. A system should be established to recognize 

waste pickers or informal waste collectors' 

organizations, and a method should be 

developed for coordinating these informal 

waste pickers and collectors to facilitate 
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their participation in solid waste management, 

including door-to-door waste collection. 

D. Facilitate the formation of self-help groups, 

issue identity cards to them, and encourage 

their organization in solid waste management, 

including door-to-door waste collection. 

E. Within one year of the publication of these 

rules, sub-rules should be framed 

incorporating the provisions of these rules, 

and timely implementation should be ensured. 

F. Determine a reasonable consumer fee from time 

to time, and collect it either directly or 

through an authorized institution from those 

generating solid waste. 

G. Instruct waste generators not to litter or 

dispose of paper, water bottles, alcoholic 

beverage bottles, soft drink bottles, 

cardboard boxes, fruit peels, wrappers, etc., 

or as specified in these rules, not to burn or 

throw waste in streets, public places, drains, 

water bodies, or ponds. They should dispose of 

waste by segregating it at the designated 

locations as per these rules, and hand over 

the waste to the authorized waste collectors 
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or waste pickers as designated by the local 

self-government institution. 

H. Establish storage or secondary storage 

facilities with sufficient space to allow the 

sorting of reusable materials so that informal 

or authorized waste pickers or collectors can 

separate reusable items from the waste. Or, 

facilitate the collection of segregated 

recyclable waste like paper, plastic, metal, 

glass, clothes, etc., from the source, making 

it easier for waste pickers or recyclers. 

Garbage bins should be painted green for the 

collection of biodegradable waste, white for 

recyclable waste, and black for other types of 

waste. 

I. Set up waste acceptance centres for household 

hazardous waste and instruct waste generators 

to deposit their hazardous waste at these 

centres for safe disposal. These facilities 

should be established in such a way that there 

is one canter for every 20 kilometres or its 

equivalent area, and the time for depositing 

household hazardous waste at these centres 

should be specified. 
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J. Ensure the safe storage and transportation of 

household hazardous waste to hazardous waste 

disposal facilities, as per the directions of 

the State Pollution Control Board or Pollution 

Control Committee when applicable. 

K. Instruct street cleaners not to burn leaves 

collected during street cleaning and to gather 

them separately and hand them over to 

authorized waste collectors or agencies 

designated by the local authority. 

L. Provide training to waste collectors and 

pickers on solid waste management. 

M. Collect daily waste from markets, such as 

vegetables, fruits, flowers, meat, poultry, 

and fish markets, and encourage the 

establishment of decentralized organic plants 

or bio methanation plants at suitable 

locations within or near markets to maintain 

hygiene. 

N. Depending on population density, commercial 

activity, and local conditions, collect 

street, alley, and neighbourhood waste 

separately either daily, on alternate days, or 

twice a week. 
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O. For street waste and open drain sludge, where 

direct transport to disposal facilities is not 

practical, set up covered secondary storage 

facilities for temporary storage. The 

collected waste must be stored and disposed of 

at regular intervals as per the directions of 

the local self-government institution. 

P. Collect horticultural, public space, and 

garden waste separately and, if possible, 

process it on-site at the garden or public 

space. 

Q. Transport segregated biodegradable waste to 

processing facilities such as organic plants, 

bio methanation plants, or other such 

facilities. Encourage on-site processing of 

such waste where possible. 

R. Non-biodegradable waste should be transported 

to related processing, material recovery, or 

secondary storage facilities. 

S. The transportation of construction and 

demolition waste should be done as per the 

provisions of the "Construction and Demolition 

Waste Management Rules, 2016," as amended from 

time to time. 
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T. Encourage community involvement in 

decentralized processing of organic household 

waste, dung gas production, and other waste 

management practices at the community level, 

ensuring odour control and sanitary conditions 

around communal facilities. 

U. Gradually reduce the use of chemical 

fertilizers over a period of two years, and 

use organic fertilizers in public places and 

gardens managed by local self-government 

institutions. Implement similar practices in 

other areas within their jurisdiction wherever 

possible. Encourage the reuse of waste through 

informal waste recovery sectors. 

V. Adopt appropriate technologies, including 

those specified below, and comply with 

guidelines issued periodically by the Ministry 

of Urban Development and standards set by the 

Central Pollution Control Board, to maximize 

the use of various components of solid waste. 

Facilitate the construction, operation, and 

maintenance of solid waste processing 

facilities and associated infrastructure 

either directly or through partnerships with 
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the private sector or agencies. Prioritize 

decentralized processing to reduce 

transportation costs and environmental 

impacts. Examples include: 

1. Biological Methanation, microbial 

fertilizers, vermicomposting, or other 

suitable processes for the biological 

stabilization of organic waste. 

2. For the incinerable components of waste, 

send energy recovery processes or waste-

based power plants or supplementary 

materials for cement kilns, including fuels 

derived from residual waste. 

W. Construct, manage, and maintain sanitary 

landfill sites and associated infrastructure 

as specified under these rules, either by the 

local authority or through another 

institution. 

X. In the annual budget, make provisions for 

adequate funding for both capital investment 

and the management and operation of solid 

waste management services. Ensure that the 

local authority allocates funds for solid 

waste management and other mandatory functions 
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under these rules only after following the 

legal provisions for fund allocation. 

Y. If the quantity of waste exceeds five tons 

daily, an application for obtaining an 

authorization letter from the State Pollution 

Control Board or Pollution Control Committee 

to establish waste processing, maintenance, or 

disposal facilities, including sanitary 

landfills, should be made using specimen: 1. 

Z. Application for renewal of the authorization 

letter should be submitted at least 50 days 

before the expiry of the current 

authorization. 

AA. By April 30th of each subsequent year or 

earlier, an annual report should be prepared 

using specimen: 4 and sent to the 

Commissioner, Municipal Corporation Director, 

or the appointed officer. 

BB. Subsequently, this annual report must be sent 

by May 31st of each year to the Secretary of 

the State Urban Development Department, the 

Gram Panchayat or Gram Development Department, 

and the relevant State Pollution Control Board 

or Pollution Control Committee. 
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CC. Train contract-based workers, supervisors, 

and other staff involved in the primary or 

ancillary transportation of segregated waste 

to ensure that waste is transported without 

contamination during collection and 

processing. 

DD. The facility operator should ensure that all 

workers handling solid waste are provided with 

personal protective equipment, including 

uniforms, reflective jackets, gloves, 

raincoats, suitable footwear, and masks, and 

that they use these items while working. 

EE. Before approving the construction plan of any 

group housing society or market complex, 

ensure that waste collection centers are 

established for the segregation, processing, 

and collection of segregated waste as shown in 

the plans. 

FF. Develop and enforce subsidiary rules for 

imposing penalties on individuals who fail to 

comply with the provisions of these rules and 

establish criteria for such penalties. Empower 

officers or local self-government 
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institutions to levy fines as per the 

subsidiary rules. 

GG. Raise public awareness through information, 

education, and communication campaigns, and 

inform waste generators about the following 

matters: 

1. Do not throw waste anywhere. 

2. Minimize waste generation as much as possible. 

3. Reuse waste wherever feasible. 

4. Adopt on-site segregation practices for waste: 

biological decomposition, non-biological 

decomposition (recyclable and combustible), 

sanitary waste (sanitary napkins), and 

household hazardous waste. 

5. Adopt practices for home composting, 

vermicomposting, biogas production, or 

community-level composting. 

6. Used sanitary products (such as sanitary 

napkins) and small children's sanitary items 

should be safely wrapped in special bags 

provided by their manufacturers or vendors, or 

according to local authority instructions. 

7. Store segregated waste in separate bins on-

site. 
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8. Deliver segregated waste to authorized waste 

collectors, recyclers, or waste collection 

organizations. 

9. Pay the monthly user fee or charges for solid 

waste management to the waste collector or any 

other authorized person appointed by the local 

authority. 

HH. After the expiration of the time limit 

prescribed in Rule 23 for the construction and 

management of sanitary landfills, immediately 

cease the disposal or collection of mixed 

waste in the landfill. 

II. Only non-recyclable, non-recoverable, non-

biodegradable, and inert waste, including pre-

processed waste and residual waste, should be 

allowed in the sanitary landfill. Compliance 

with the standards outlined in Appendix-1 

should be ensured at the landfill sites. 

Nevertheless, all possible efforts should be 

made to reuse and recycle residual waste to 

achieve the goal of zero waste sent to the 

landfill. 

JJ. Investigate and assess the potential for 

biological reclamation and biological 
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maintenance of all old open dumping sites and 

active landfill sites, and take necessary 

measures for biological reclamation and 

maintenance wherever possible. 

KK. In cases where biological reclamation and 

maintenance at the landfill site are not 

feasible, the landfill sites should be 

scientifically covered according to the 

standards for covering to prevent further 

environmental damage. 
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Duties and Responsibilities of Local 

Authorities and Village Panchayats of census 

towns and Urban Agglomerations: 

The Local Authorities and Panchayats shall 

No Duties Action 

Taken 

a Prepare a solid waste management 

plan as per state policy and 

strategy on solid waste management 

within six months from the date of 

notification on state policy and 

submit a copy of respective 

departments of state government or 

Union Territory Administration or 

agency authorized by the state 

Government or Union Territory 

Administration.  

 

b Arrange for door to door 

collection of segregated solid 

waste from all households 

including slums and informal 

settlements, commercial, 

institutional and other non-

residential premises. From multi-
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storage buildings, large 

commercial complexes, mails, 

housing complexes, etc., this may 

be collected from the entry gate 

or any other designated location. 

c Establish a system to recognize 

organizations of waste pickers or 

informal waste collectors and 

promote and establish a system for 

integration of these authorized 

waste pickers and waste collectors 

to facilitate their participation 

in solid waste management 

including door to door collection 

of waste 

 

D Facilitate formation of self Help 

Groups, provide identity cards and 

thereafter encourage integration 

in solid waste management 

including door to door collection 

of waste. 

 

e Frame bye-laws incorporating the 

provisions of these rules within 
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one year from the date of 

notification of these rules and 

ensure timely implementation. 

f Prescribe from time to time user 

fee as deemed appropriate and 

collect the fee from the waste 

generators on its own or through 

authorized agency 

 

g Direct waste generators not to 

litter i.e. Throw or dispose of 

any waste such as paper, water 

bottles, liquor bottles, soft 

drink canes, tetra packs, fruit 

peel, wrappers, etc. or burn or 

burry waste on streets, open 

public spaces, drains, waste 

bodies and to segregate the waste 

at source as prescribed under 

these rules and hand over the 

segregated waste to authorized the 

waste pickers or waste collectors 

authorized by the local body.  
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h Setup material recovery facilities 

or secondary storage facilities 

with sufficient space for sorting 

of recyclable materials to enable 

informal or authorized waste 

pickers and waste collectors to 

separate recyclables from the 

waste and provide easy access to 

waste pickers and recyclers for 

collection of segregated 

recyclable waste such as paper, 

plastic, metal, glass, textile 

from the source of generation or 

from material recovery facilities, 

bins for storage of bio degradable 

wastes shall be painted green  , 

those for storage of recyclable 

wastes shall be printed white and 

those for storage of other wastes 

shall be printed black. 

 

i Establish waste deposition centers 

for domestic hazardous waste and 

give direction for waste 
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generators to deposit domestic 

hazardous wastes at this center 

for its safe disposal. Such 

facility shall be established in a 

city or town in a manner that one 

Centre is set up for the area of 

twenty square kilometers or part 

thereof and notify the timings of 

receiving domestic hazardous waste 

at such centers; 

j Ensure safe storage and 

transportation of the domestic 

hazardous waste disposal facility 

or as may be directed by the State 

Pollution Control Board or the 

Pollution Control Committee; 

 

k Direct street sweepers not to burn 

tree leaves collected from street 

sweeping and store them separately 

and handover to the waste 

collectors or agency authorized by 

local body; 
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L Provide training on solid waste 

management to waste pickers and 

waste collectors; 

 

M Collect waste from vegetable, 

fruit, flower, meat, poultry and 

fish market on day to day basis 

and promote setting up of 

decentralized compost plant or bio 

methanation plant at suitable 

locations in the markets or in the 

vicinity of markets ensuring 

hygienic conditions;  

 

N Collect separately waste from 

sweeping of streets, lanes and by-

lanes daily or on alternate days 

or twice a week depending in the 

destiny of population, commercial 

activity and local situation. 

 

O Set up covered secondary storage 

facility for temporary storage of 

street sweepings and sit removed 

from surface drains in cases where 

direct collection of such waste 
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into transport vehicles is not 

convenient. Waste so collected 

shall be collected and disposed of 

at regular intervals as decided by 

the local body 

p Collect horticulture, parks and 

garden waste separately and 

process in the parks and gardens, 

as far as possible. 

 

Q Transport segregated bio 

degradable waste to the processing 

facilities like compost plant, bio 

methanation plant or any such 

facility. Preference shall be 

given for onsite processing of 

such waste; 

 

R Transport non bio degradable waste 

to the respective processing 

facility or material recovery 

facilities or secondary storage 

facility; 

 

S Transport construction and 

demolition waste as per the 
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provisions of the Construction and 

Demolition Waste Management Rules, 

2016;  

T Involve communities in waste 

management and promotion of home 

composting, bio gas generation, 

decentralized processing of waste 

at community level subject to 

control of odor and maintenance of 

hygienic conditions around the 

facility; 

 

U Phase out the use of chemical 

fertilizer in two years and use 

compost in all parks, gardens 

maintained by the local body and 

wherever possible in other places 

under its jurisdiction. Incentives 

may be provided to recycling 

initiatives by informal waste 

recycling sector. 

 

V Facilitate construction, 

operation and maintenance of solid 

waste processing facilities and 

 

993



associated infrastructure on their 

own or with private sector 

participation or through any 

agency for optimum utilization of 

various components of solid waste 

adopting suitable technology 

including the following 

technologies and adhering to the 

guidelines issued by the Ministry 

of Urban Development from time to 

time and standards prescribed by 

the Central Pollution Control 

Board. Preference shall be given 

to decentralized processing to 

minimize transportation cost and 

environmental impacts such as 

a) Bio-methanation, microbial 

composting, Verme composting, 

anaerobic digestion or any other 

appropriate processing for bio 

stabilization of bio degradable 

wastes; 
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b) Waste to energy processes 

including refused derived fuel for 

combustible fraction of waste or 

supply as feedstock to solid 

waste-based power plants or cement 

kilns; 

W Undertake on their own or through 

any other agency construction, 

operation and maintenance of 

sanitary landfill and associated 

infrastructure as per schedule 1 

for disposal of residual wastes in 

a manner prescribed under these 

rules;  

 

X Make adequate provision of funds 

for capital investments as well as 

operation and maintenance of solid 

waste management services in the 

annual budget ensuring that funds 

for discretionary functions of the 

local body have been allocated 

only after meeting the requirement 

of necessary funds for solid waste 
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management and other obligatory 

functions of the local body as per 

these rules; 

Y Make and application in Form-I for 

grant of authorization at least 

sixty days before the expiry of 

the validity of authorization. 

 

z Submit application for renewal of 

authorization at least sixty days 

before the expiry if the validity 

of authorization 

 

za Prepare and submit annual report 

in Form IV on or before the 30th 

April of the succeeding year to 

the Commissioner of Director, 

Municipal Administration or 

designated Officer; 

 

zb The annual report shall than be 

sent to the Secretary in Charge of 

the State Urban Development 

Department or village panchayat or 

rural development department and 

to the respective State Pollution 
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Control Board or Pollution Control 

Committee by the 31st May of every 

year. 

zc Educate workers including contract 

workers and supervisors for door 

to door collection of segregated 

waste and transporting the unmixed 

waste during primary and secondary 

transportation to processing or 

disposal facility; 

 

zd Ensure that the operators of a 

facility provides personal 

protection equipment including 

uniform, fluorescent jacket, hand 

gloves, raincoats, appropriate 

foot wear and masks to all workers 

handling solid waste and the same 

are used by the workforce; 

 

ze Ensure that provisions for setting 

up of centers for collection, 

segregation and storage of 

segregated wastes, are 

incorporated in building plan 
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while granting approval of 

building plan of a group housing 

society or market complex; and  

zf Frame bye laws and prescribe 

criteria for levying of spot fine 

for persons who litters or fails 

to comply with the provisions of 

these rules and delegate powers to 

officers or local bodies to levy 

spot fines as per the bye laws 

framed and  

 

zg Create public awareness through 

information, education and 

communication campaign and educate 

the waste generators on the 

following; namely: 

(i)not to litter 

(ii)minimize generation of waste 

(iii)reuse the waste to the extent 

possible 

(iv)practice segregation of waste 

into bio degradable, non-bio 

degradable (recyclable and 
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combustible) sanitary waste and 

domestic hazardous wastes at 

source; 

(v)practice home composting, vermi 

composting, bio gas generation or 

community level composting 

(vi)wrap securely sanitary waste 

as and when generated in the 

pouches provided by the brand 

owners or a suitable wrapping as 

prescribed by the local body and 

place the same in the bin meant 

for non-bio degradable waste; 

(vii)storage of segregated waste 

at source in different bins 

(viii)handover segregated waste to 

pickers, waste collectors, 

recyclers or waste collection 

agencies and  

(ix)pay monthly user fee or 

charges to waste collectors or 

local bodies or any other person 

authorized by the local body for 
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sustainability of solid waste 

management.  

zh Stop land filling or dumping of 

mixed waste soon after the 

timeline as specified in rule 23 

for setting up and 

operationalization of sanitary 

landfill is over; 

 

Zi Allow only the non-usable, non-

recyclable, non-bio degradable, 

noncombustible and non-reactive 

inert waste and pre processing 

rejects and residues from waste 

processing facilities to go to 

sanitary landfill and the sanitary 

landfill sites shall meet the 

specifications as given in 

Schedule-I, however, every effort 

shall be made to recycle or reuse 

the rejects to achieve the desired 

objective of zero waste going to 

landfill; 
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zj Investigate and analyze all old 

open dumpsites and existing 

operational dumpsites for their 

potential of bio mining and bio 

remediation and whosoever feasible 

take necessary actions to bio mine 

or bio remediate the sites; 

 

zk In absence of the potential of bio 

mining and bio remediation of 

dumpsite, it shall be 

scientifically capped as per 

landfill capping norms to prevent 

further damage to the environment. 
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Patrak-2 (Details of Development Permission ) 
Sr. No. Name of 

CHWTSDF site 
Area in 
which 
CHWTSDF 
site falls 
(NP/Muni. 
Corp./ UDA/ 
Branch) 

Village 
Name where 
TSDF Site is 

located 

R.S NO. in 
which 

Development 
Permission 

given/  
Conditional 
Opinion by 

Branch 
Office 

Date of 
sanctioned 

Development 
Plan 

Zone as per 
Development 

Plan (if 
applicable) 

Type of construction. 
(Eg. Residential, 
Commercial etc) 

Date of 
Permission 

given 

BHAVNAGAR (ALANG) 
1 M/S Gujarat 

Maritime Board, 
S. No. 325/1/1, 
Village-Manar, Ta. 
Talaja, Dist. 
Bhavnagar 

Alang Area 
Development 
Authority 

Alang-Manar 312/8 30/04/2018 Mixed 
Industrial 

Hotel 22/11/2019 

 M/S Gujarat 
Maritime Board, 
S. No. 325/1/1, 
Village-Manar, Ta. 
Talaja, Dist. 
Bhavnagar 

Alang Area 
Development 
Authority 

Alang-Manar 325/1/3P/5 30/04/2018 Industrial - B Scrap Processing/ cutting unit 18/04/2023 

SURAT 
2 Tsdf & chwif of 

Gujarat Enviro 
Protection & 
Infra. Ltd-Gepil-
Gabheni 
Village- Gabheni, 
Near Sachin GIDC, 
Sachin-394230 
(Not in GIDC) 

Surat 
Municipal 
Corporation 

Gabheni 218 08/10/2020 
09/11/2020 

(Corrigendum) 

Industrial 
Zone-1 (IZ1) 

Light Industries 15/09/2022 

VADODARA (NANDESARI) 
3 Nandesari Enviro 

Control Limited 
TSDF Site is 
in GIDC Area. 
The area 

Nandesari No 
Development 

18/01/2012  Non-
obnoxious 

Residential (Illegal) - 
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Patrak-2 (Details of Development Permission ) 
Sr. No. Name of 

CHWTSDF site 
Area in 
which 
CHWTSDF 
site falls 
(NP/Muni. 
Corp./ UDA/ 
Branch) 

Village 
Name where 
TSDF Site is 

located 

R.S NO. in 
which 

Development 
Permission 

given/  
Conditional 
Opinion by 

Branch 
Office 

Date of 
sanctioned 

Development 
Plan 

Zone as per 
Development 

Plan (if 
applicable) 

Type of construction. 
(Eg. Residential, 
Commercial etc) 

Date of 
Permission 

given 

Sr. No. 519/P, 
GIDC Nandesari, 
Dist. Vadodara 

around till 
500m from 
TSDF site 
falls within 
Vadodara 
Urban 
Development 
Authority & 
GIDC. 

Permission 
given. 
Illegal 

Construction 
are seen. 

Industrial 
Zone 
 Agriculture 

Zone 
 Restricted 

Zone-1 

ANKLESHWAR 
4 BEIL 

Infrastructure 
Limited 
Plot No. 9701-16, 
9801-28,9601-
04,10001-10008, 
G-7&8,7924-
27,9401-
9412,9501-
9506,7905 E to H, 
GIDC, Ankleshwar 
, Dist.- Bharuch 

TSDF site is 
in GIDC Area. 
The area 
around till 
500m from 
TSDF site 
falls within 
Jitali Gram 
Panchayat & 
GIDC. 

Jitali  28/03/2017    

  Jitali Gram 
Panchayat 

Jitali 59+60  free Zone Indistrial 11-01-2008 

   Jitali 57+58  free Zone Indistrial 05-04-2008 

   Jitali 59+60  free Zone Indistrial 16-07-2008 

   Jitali 57+58  free Zone Indistrial 16-07-2008 

1003



Patrak-2 (Details of Development Permission ) 
Sr. No. Name of 

CHWTSDF site 
Area in 
which 
CHWTSDF 
site falls 
(NP/Muni. 
Corp./ UDA/ 
Branch) 

Village 
Name where 
TSDF Site is 

located 

R.S NO. in 
which 

Development 
Permission 

given/  
Conditional 
Opinion by 

Branch 
Office 

Date of 
sanctioned 

Development 
Plan 

Zone as per 
Development 

Plan (if 
applicable) 

Type of construction. 
(Eg. Residential, 
Commercial etc) 

Date of 
Permission 

given 

   Jitali 269, 271 To 
273 

 free Zone Indistrial 31-12-2008 
 

   Jitali 283, 284  free Zone Indistrial 08-10-2010 

   Jitali 285  free Zone Indistrial 16-04-2016 

   Jitali 109-B 
 

 free Zone Indistrial 26-10-2016 
 

   Jitali 278  free Zone Indistrial 05-07-2016 

   Jitali 281-A  free Zone Indistrial 18-01-2017 

   Jitali 55/1, 55/2, 
108 

 

 free Zone Residential 
 

20-03-2017 
 

   Jitali 295  free Zone Indistrial 16-05-2017 

   Jitali 56 Paiki  free Zone Indistrial 25-05-2018 

   Jitali 280  free Zone Indistrial 04-06-2018 

   Jitali 55/2  free Zone Indistrial 31-05-2018 

   Jitali 109-A  free Zone Indistrial 06-08-2019 

   Jitali 278/45  free Zone Indistrial 21-05-2020 

   Jitali 109-B & 110  free Zone Indistrial 26-06-2020 

   Jitali 111  free Zone Indistrial 11-11-2020 

   Jitali 56 Paiki 1  free Zone Indistrial 13-11-2020 

   Jitali 190, 223, 235, 
236, 254, 263, 
268, 269, 270, 
271, 272, 273  

 free Zone Indistrial 

06-01-2022 

   Jitali 54  free Zone Indistrial 19-10-2022 
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Patrak-2 (Details of Development Permission ) 
Sr. No. Name of 

CHWTSDF site 
Area in 
which 
CHWTSDF 
site falls 
(NP/Muni. 
Corp./ UDA/ 
Branch) 

Village 
Name where 
TSDF Site is 

located 

R.S NO. in 
which 

Development 
Permission 

given/  
Conditional 
Opinion by 

Branch 
Office 

Date of 
sanctioned 

Development 
Plan 

Zone as per 
Development 

Plan (if 
applicable) 

Type of construction. 
(Eg. Residential, 
Commercial etc) 

Date of 
Permission 

given 

   Jitali 275  free Zone Indistrial 19-10-2022 

   Jitali 267  free Zone Indistrial 12-04-2023 

         

VAPI 
5 Vapi Green 

Enviro Ltd. 
(Formerly known 
as Vapi waste& 
Effluent Mgt. 
Co.Ltd.) 

TSDF Site is 
in GIDC Area. 
The area 
around till 
500m from 
TSDF site 
falls within 
GIDC, Karvad 
Gram 
Panchayat & 
Vapi Area 
Development 
Authority. 

karvad Old 296  free Zone Residential 04-05-1998 

  Karvad Gram 
Panchayat 

karvad Old 469  free Zone Residential 25-06-1998 

   karvad  Old 297/5  free Zone Resi.sub ploting 28-11-2000 

   karvad  Old 333  free Zone Residential  02-11-2002 

   
karvad  

old 468/1 
 free Zone Commercial/Godown  

 
19-06-2007 

   
karvad  

Old 332/1/2, 
333p1 

 free Zone Resi.sub ploting  
 

23-07-2007 
 

   
karvad  

Old 333p1 
 free Zone Resi. And Retail shop 

(sub ploting)   
24-07-2007 
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Patrak-2 (Details of Development Permission ) 
Sr. No. Name of 

CHWTSDF site 
Area in 
which 
CHWTSDF 
site falls 
(NP/Muni. 
Corp./ UDA/ 
Branch) 

Village 
Name where 
TSDF Site is 

located 

R.S NO. in 
which 

Development 
Permission 

given/  
Conditional 
Opinion by 

Branch 
Office 

Date of 
sanctioned 

Development 
Plan 

Zone as per 
Development 

Plan (if 
applicable) 

Type of construction. 
(Eg. Residential, 
Commercial etc) 

Date of 
Permission 

given 

   karvad  Old 425  free Zone Industrial  13-05-2008 

   
karvad  

Old 332/1/2,  
333 p1 

 free Zone Resi.sub ploting  21-06-2008 

   
karvad  

Old 409/p1 
 

 free Zone Industrial factories shed 25-04-2012 
 

   

karvad  

Old 473/12, 
473/15, 
473/16, 
473/17, 
473/3/4, 

473/9, 
473/17/2 

 

 free Zone Commercial And Retail 
shop (sub ploting)   
 

03-08-2012 
 

   
karvad  

Old 405/1/p1 
 free Zone Light home workshop  

 
29-03-2016 

   
karvad  

OLD 292/p 
 

 free Zone Industrial  (sub ploting)   04-06-2016 
 

   
karvad  

Old 473/10 
 free Zone Industrial  (sub ploting)   04-06-2016 

 

   
karvad   

Old 473/5, 
473/6 

 free Zone Residential  
 

06-03-2018 
 

   
karvad  

Old 448/14 
 free Zone Resi.sub ploting  

 
24-04-2018 

 

   
karvad  

3580(Old 
473/6) 

 free Zone Industrial  
 

08-01-2019 
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Patrak-2 (Details of Development Permission ) 
Sr. No. Name of 

CHWTSDF site 
Area in 
which 
CHWTSDF 
site falls 
(NP/Muni. 
Corp./ UDA/ 
Branch) 

Village 
Name where 
TSDF Site is 

located 

R.S NO. in 
which 

Development 
Permission 

given/  
Conditional 
Opinion by 

Branch 
Office 

Date of 
sanctioned 

Development 
Plan 

Zone as per 
Development 

Plan (if 
applicable) 

Type of construction. 
(Eg. Residential, 
Commercial etc) 

Date of 
Permission 

given 

   

karvad  

1874, (old 
232/p2, 
231/p1) 

 

 free Zone Industrial  (sub ploting)   
 

17-02-2020 
 

   
karvad  

301 (old no. 
331/p3)  

 free Zone Apartment  
 

12-11-2020 
 

   
karvad  

NA 3571 (old 
472/1/8)  

  Resi.sub ploting  
 

19-02-2024 
 

  Vapi Area 
Development 
Authority. 

Dungra 
 

379P, PLOT 
NO-10 TO 17 

 

11/10/2019 Industrial 
 

Residential/Commercial 
 

27-03-2009 
 

   Dungra 379P, PLOT 
NO-10 TO 

18+19+20+21 
 

 Industrial 
 

Residential/Commercial 
 

27-03-2009 
 

   Dungra 379P 
 

 Industrial 
 

Residential/Commercial 
 

05-02-2014 
 

   Dungra 373/373 P, 
PLOT NO-

39+39P 
 

 Residential 
 

Residential/Commercial 
 

08-02-2016 
 

   Dungra 
373/373P 

 Residential 
 

Residential 
 

15-03-2018 
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Brief History: 

 
1) M/S Gujarat Maritime Board, S. No. 325/1/1, Village-Manar, Ta. Talaja, Dist. Bhavnagar:  

The site falls under Alang Area Development Authority. And 500m radius from the site covers the area of Alang Area Development Authority. 
Permission of Hotel was given on 12/11/20019 and Permission of Scrap Processing/ cutting unit was given on 18/04/2023. 

 
2) Tsdf & chwif of Gujarat Enviro Protection & Infra. Ltd-Gepil-Gabheni Village- Gabheni, Near Sachin GIDC, Sachin-394230:  

The site is not in GIDC and it falls under Surat Municipal Corporation. Currently this site is not active. TP scheme 87(Gabheni) is prepared for 
this area. (Draft Submitted) 

 
3) Nandesari Enviro Control Limited:  
       The area around till 500m from TSDF site falls within Vadodara Urban Development Authority & GIDC. The record of building permission is     

handed over to the GIDC on date.11/08/2021. So, no data has been found regarding permission given in this area.  
 

4) BEIL Infrastructure Limited, Plot No. 9701-16, 9801-28,9601-04,10001-10008, G-7&8,7924-27,9401-9412,9501-9506,7905 E to H, GIDC, 
Ankleshwar , Dist.- Bharuch.  
The site is in GIDC. But 500m radius falls under GIDC and Jitali gram panchayat. Most of the permission is given for industrial purpose, except 
1 (Residential). 

5) Vapi Green Enviro Ltd. (Formerly known as Vapi waste& Effluent Mgt. Co.Ltd.) 
TSDF Site is in GIDC Area. The area around till 500m from TSDF site falls within GIDC, Karvad Gram Panchayat & Vapi Area Development 
Authority. The permissions given are Residential, Industrial and commercial.  
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